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MIMSTRY OF CORPORATE AFFAIRS
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OEFICE OF REGISTRAR OF COMPANIES, TAMIL NA-DU, ANDAMAN & NICOBAR ISLA\DS, CHENNAI

Eltrrrdfum,*ftfrT, qndt{iF[,26, Er*s+g, ioqqtffiq, q-q{-o;l t' 
'

II FLOOR, C- WING, STIASTRI BHAVAN, 26, HADDOWS ROAD, NI'NGAMBAKKAM, CHENNAI- 6

F.NO.ROC/CHN/SUBAM BENEFIT I ADI 15.8812024 DATE:-' [tA It0?4
F

I

IN THE IVIT{TTER OF M/S M/S.SUBAM BENEFIT FUND MDHI LIMMED

Appointmentqf AdiudicatingOfficer:- . 
:i ri

The Ministry of Corporate Affairs vide its Gazette Notification No. A-4fll}lfih12/2014-

Ad.II, dated 24.O3.2ll5has appointed Registrar of Companies, Chennai as Adjudicating

Officer in exercise of the powers conferred by section 454(1) of the CompaniesAct, 2013

(hereinafter referred as Act or Companies Act, 2013) r/w Companies (Adju{iCation of

penalties) Rules, 2Ol4for adjudging penalties under the provisions of this Act. ; i.'

z. companv: ,i r'

I

Whereas the company iz M/s. Subam Benefit Fund Nidhi Limi,ied with

CIN: U65991TN1991PLC021090 (herein after referred as 'company' ol ''subiect

company') is a registered company with this office under the Companies Act;2Qlp having
I'

its registered office as per MCA21 Registry at 72, Samumudhali Street, Padrukkottai,

Thanjavur, Tamil Nadu 6lMOl. The financial & other details of the subject c{mpany as

available on MCA-21 portal is stated as under: ., .i
:l
I
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$. Officers in default during the Period of violation:

S.No. Name of Director Default Designation Date of
Appointment

Date of
Cessation

I Shri.Subramanian Kannan Managing
Director

24.71.2011, 05.08.2022

Section and Penal Provision as Per ComPanies Act. 2013 
:

88. Register of Members, etc. l

(t) Every company shall keep and maintain the following registers in such fotm and in

such manner as may beprescribed, namely:-

(a) register of memben indicating separately for each class of quity and preference

shares held by each member residing in or outside India;

(b) register of debenrure-holders; and

(c) regixer of any other security holders.

iZ1 tvery reg*ter maintained under sub-section (1) shall include an index of the names

included therein.
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S.No. Particulars Details

1 Company's Status Active

2. Filing Status Financial Statement: uP to

31.03.2023
Annual Return: uP to
31.03.2023

3. Paid u As Fv 2022-23 Rs.1,42,15,660/-

a. Revenue from OPeration

(in Rs'000)

Rs.1,07,610.94l-

b. Other Income (in Rs.' Rs.5955.94l-

c. Profit for
(in Rs.'000)

the Period Rs.7382.59/-

4. Whether it is a Holding 9g!qP1ny_ No

5. Whether it is a S,rbtl4tqy to*PrrY_ No

6. Whether company registered under

Section 8 of the Act?

No

7 Whether company registered under

any other special Act?

No

8. Whether it is a small company? No

i
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(5) If a company does not maintain a register of members or
security holders or faik to maintain them in accordance with the

section (1) or sub-section (2), the comPany shall be liable to a penalty of
rapes and every offrcer of the company who is in default shall fu liable to a

fifty thousand rupees.

other'
of sub-

Iakh
of

L

5. Issue of Adiudication Notice:

An Inspection of Books and Accounts of the company was carried out U/si 206(5) of
l:

the Companies Act, 2013 by an Officer authorized by the Central Governmenlt wherein

the observations of the Inspecting officer are as follows: 'l l'

At the time of visiting the registered office of the company, it is observefl that the

has not maintained separate register for members and registers are not maintau.rbd in the
;l it

registered office of the company. Every company should keep and maintain tle register

of members indicating with class of securities as per Section 88 of the Compnies Act,

2013. Hence, the company has violated Section 88 of the Companies Act, 201$.

After that the Adjudicating Authtoity has issued Adjudication Not$&
I

to the

No.company and its directors vide Notice 
i

ROC/CHN/INSPN.FO LLI O21O9O /P .24/5.88/2023 dated 06.07 .2023

5. Reply of Company and Directors for Adiudication Notice issued:

The Managing Director of the company vide letter dated 08.08.2023 infoimed that
:l

the during the inspection, the Officer sought details for 2018-lg,2}l9-20 a\d2020-21
ir,

which we gave and the same was maintained in excel format. We also confirJn that the

comPanyhascomp1iedSection88oftheCompaniesAct,2013.i,

7. Adiudication Hearing: 'ir,
The Adjudicating Authority had issued notice dated 12.02.2024 by fiiring the

hearing on 19.02.2024at71:00AM. Pursuant to the Adjudication notice dated 1?.02.2024,

Shri.A.Rengarajan (CP No.13437), PCS has appeared before the Adjudicating h'whority

on behalf of the Company and its Managing Director. Further, the 
:lldthorized

i..l :l
'I
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,i j representative pointed out the company's reply for the said violation and requested to

conqider the matter accordinglY.I

,t.
8:',f"Eecision

(i) The company being a Nidhi company does not fall under the definition of small'i

company 1s per provision of section 2(85) of the companies Act, 2013. Therefore,

of imposing the provision lesser penalty as per section 445(b) shall not be
.

applicable in this case. 
,

Having considered the facts and circumstances of the case and after taking into

account the factors above, it is concluded that the company was not maintained the

Registers as per Section 88 of the Companies Act, 2013 .Therefore, the Company and

its Managing Director are liable for penalty as prescribed under Section 88 of the

Act.

Accordingly, I am inclined to impose a penalty as prescribed under Sub-section 5 of

secrion 88 of the Companies Act, 2013. The details of the penalty imposed otr the

company and officers in default are shown in the table below:

i.l'.:

I

i! l'.t
i,;
I

ti
tt.tf
I

I

.ri

i

, in view of the above said violation, in exercise of the Powers vestd to the

iundersigned under Section 454(l) & (3) of the Companies Act, 2013 a penalty of '

;Rs.3,00,000/- (Rupees Three lakh) is imposed on the Company and Rs.50,000/- (Rupees
r

:i ttdfry Thousand) is imposed on Managing Director. Totally Rs. 3,50,000/- (Rupees Three
li i

ilath fifty thousand) as penalry amount for violation of Section 88 of the Companies Act,
.i

r2013.
I

.Jili.
rl
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Find Pendty
Imposed (Rs)

Maximum
Pendty (Rs.)

Penalty for
default
(Rs.)

SNo Company and OfEcers in
default

Rs.3,00,000/-Rs.3,00,000/-Rs.3,00,000/-.,7 M/s. Subam Benefit Fund

Nidhi Limited
Rs.50,000/Rs.50,000/-Rs.50,000/-2. Shri.Subramanian Kannan

ri j,l!j. ':
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(ii) Further, in exercise of Section 454 (3)O) of the Companies Act,2013

company is directed to rectify the default by maintaining the registers as reqgii

of the Companies Act, 2013 and also to submit the proofs of maintenance of th

along with necessary documents to this office within 15 days from the date of1

this order.

hg,subject
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9. The said amount of penalty shall be paid through online by using

www.mca.gov.in(Misc. head) within 90 days of receipt of this order, and

office with proof of penalty paid. i
I

n

10. Whereas Appeal against this order may be filed with the Regional DireCtor (SR);

Ministry of Corporate Affairs, 5th Floor, Shastri Bhavan, 26 Haddows Road,lCliennair

500006, Tamil Nadu within a period of sixty days from the date of receipt.fftirs order,
i

in Form AD] [available on Ministry website www.mca.gov.in] setting forth the grounds

of appeal and shall be accompanied by a certified copy of this order. [Sectiori 454(5) &

454(6)of the Act read with Companies (Adjudicating of Penalties) Rules, 2014. '

1r,

I l. Your artention is also invited to section 454(8) of the Act in the event of non-clmpHance
, i I,

of this order, TS)(i) Where company fails to comply with the order made'ttnder sub'

section (3) or sub-sution (7), as the case may be within a period of ninety dals from the

date of the receipt of the copy of the order, the company shall be punishabli rUth tne
l, .

which shall not be less than twenty five thousand rupees but which may aw!,nd to five

Iakh rupees. I '
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where an offrcer of a company or any other person who is in default fails to comply:
'----r- / :

', 
iwith the order made under sub-sstion (3) or sub-sution (7)' as the case may be within a ''

' ,1*rrd of oroety days from the date of the receipt of the copy of the order' such officer

.'i VnArI be punishable with imprisonment which may extend to six months or with fine

, ,,which shall not be less than twenty-five thousand rupees but which may extend to one'

lakh ntpea,-iii with l.€q:
(B. SRIKUMAR,ICIS)

REGISTRAR OF COMPA}IIES

TAMITNADU, CHENNAI.

ADIT.JDICATING OFFICER
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TO,

2.

1. FT.IO

MIS. SUBAM BENEFTT FUND NIDHI LIMITED

drfi;.-u6sr 1 rN 1 9e I PLco2 I oeo

72, SAMUMUDHALI STREET, PATTUKKOTTAI, THANJAVUR'

TAMIL NADU 614501.

BENEFIT/AD | / 5.88 12024

SUBRAMANIAN KANNAN,

41.C-I,MUDIPOONDAR, NAGARARA]]THABGI RAOD

PATTUKOTTAI, THANJAWR, TAMIL NADU 61460r

i
cop${o

1. The Regiond Director (SR),

$hennai for information
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